CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH JABALPUR
miw
Review lication No, 50 of 20
In O.A. No. 749/ 0f 2000
Jabalpur, this the 20d  day of January, 2004

Hon'ble Shri Sarveshwar Jha, Administrative Member
Hon'ble Shri Gs Shanthappa, Judicial Member

Arun Gurtoo, I.P.S. (Retd,) aged

about 67 years, S/o Late Shri s,N., Gurtu,

R/o 43, Baghira Apartments, E-5, Arera

Colony, Bhopal=462016 (M.P.). ees»  ADDlicant

Ver s us

1, Union of India,
through Secretary,
Department of Personnel and
Training, Government of India,
North Block, New Delhi,
2. State of M.P. through Prinq:ipal
Secretary, Department of Home
(Police), Government of M.P,,
Mantralaya, Vallabh Bhawan,
Bhopal (M.P.). «es  Respondents

ORDER (In Circ on

By G, Shanth Judicial Member -

The aforesaid RA has been filed being aggrieved
by the order passed by this Tribunal on 3.11.2003
in 0A No.749/2000.

2. We have perused the RA. We have also perused
the oxder dated 3.11.2003. Since the Advocate for
the applicant did not presemnt, the case has been
decided on merits on the basis of the available
pleadings on record. Since the applicant had

filed MA No.1452/2000 to condone the delay, the
Tribunal has considered the contents of the affidavit
along with MA. The reasons assigned in the RA are

not the grounds for review of the order dated 3.11.2003.
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3. The scope of review under the powers of

review is as follows:

orders or errors arising therein from any
accidental slip or omission may at any time
be corrected by the Court either of its own
motion or on the application of any of the
parties .»

"Any clerdical or arith}etical mistakes in
i

4. The Tribunal has considered all the aspects
and decided the case of the applicant by passing
a reasoned order. As there is no clerical or
artthmetical mistakes or any error on the facd
of the record, we are inclined to dismiss thés
Review Application and the same is accordingly

dismissed.

(G4 shanthappa) (sarveshwar Jha) -
Judicial Member Admnv, Member B






